The Majuli University of Culture (Amendinent) Bill, 2021

A
BILL

to amend the Majuli University of Culture Act, 2017.

Preamble

Whereas it is expedient to amend the Majuli University of

Culture Act, 2017 hereinafter referled to 85 the prmc:pa[ Act, in
the manner hereinafier appearing ;

It is hereby enacted in the Seventy -second Year of the

Repubhc of Indla as follows:-
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(1) The Act may be called the Majuii Uni#e_rsity of
Culture (Amendment) Act, 2021. :

-

It shall have the like extent as the principal Act.
It §ha!1 come into force at once.

In the principal Act, in the Preamble, in the first line and in
fourth lme for the word “aﬁ' liating Cultural” the word
“research” shall be substituted and aftar the word

“Umversqty”_ the words “of Culture” shall be inserted.

In the priﬁcipé.l Act, in section 2,-

cl#usé (b) shall be deleted;

in clause (k), in second line, the words “as an
afﬁhated Institute, or” shall be deleted and in the
th!rd line, for the word “construc}:ed” the word
“constmed” shall be subsntuted :

in clause (m), in thc third line, betwsen the words
mclude and “all”, the words “Indian classical
systems and” shall be inserted and at the end after
the word “Assam” and the words and other parts
of North East Indaa,” shall be mserted
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(iv)

)

(vi)

in clause (n), in between the words “Statutes,” and
“Regulations” the word and punctuation mark
“Ordinance,” shall be inserted ;

in clause (q), in the first line and second line, in
between the words “Statutes,” and “Regulations”
the words “Ordinances,” ;hall be inserted.

in clause (r) in the first line, for the words “Reader,
Lecturer” the words “Assoclato Professor Ass1stant
Professor” shall be substltuted

In the principal Act, in section 3, in sub-section (3), in the
first line, in petween the words “Act,” and “and” the
punctuation mark and the word *, Ordinances” shall be
inserted : . : :

In the principal Act, in section 4,-

(1)

(i)

(iii)

in clause (i), at the end of the sentence, after the
word *etc” the words “and other branches of liberal
arts - necessary towérds understanding  and

- development of culture and provide for a lzbera]

educat;on ” shall be msertcd

after clause (iv), foHowmg new olause (v) shall be

mserted namely:- :
“(v) to promote Indologlcai studies and impart
know!edge about origin and development of
Indian culture mcludmg history, rel!glon,
phrIosophy, Ayuryeda, Yoga and health
keeping and other forms of !{nowledge,
tradltlons constltutmg the smty four ka!as

after clause (v), the clauses (v),(vi), (vn) and (viii)
shall be renumbered as (w) (vu) (viii) and (ix) and
in clause (vi), so renumbered, in the fourth line, in
between the words “folklore” and “by instruction”,

the words ‘oral tradition, ethnography, and all other
brancl'ies of performing and llberal arts contrlbutm g

v
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towards theoretical, ethical, and practical
understanding of culture” shall be inserted.

In the principal Act, in section 5, in clause (x), in first and
fourth line; for the words “readershlps, lecturerships” the
words “Assomate Professorships, Assjstant Professorshlps

sha[l be substituted and in the fourth line, in between the
words “teaching” and “and research” the punctuation mark
and word * ,I'IOI'I teaching” shalI be inserted.

In the principal Act, in section 6, in the first line, for the
words “only on” appearing in between the words “grounds
and religion” the word “of” shall be substituted.

In the principal Act, in section 9, in sub-section (5), the
purictuation ~mark “.” appeanng at the end shall be
substituted by the punctuation mark “=” and thereafter the
fo!_l_owmg new proviso shall be inserted, namely :-

“Proyidéd that the first Yice-ChanoeIlo;:_‘who may. be
appointed for a term of two years shall also be eligible for
reﬁppointmant till the age of 'écventy.f?

In the prmcnpal Act, in section IO -

(i) in sub- sectmn (1), in the second line, ip between the
words “off' cers” and “of the”, the' words “and
employees” shall be lnsertcd :

(ii) in 'sub-section 4), in ‘t_he second line, tjw words “or
affiliated to” shall be ﬁbleted;

(ii)) in :sub-section (6), iﬁ.’clause (b), the words “non-
; tea_qhing” shall be dei,et'ed ;

(iv) in sub section (8), in the third and sixth line, after
the word “Statutes” the words “the Ordmances”
: shal! be inserted . '

) E in .SUb-Section 9), in.t_he second line, after the word
' “Stg_itutcs” the words “the 'I()rdinances” shall be
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inserted.
10.  In the principal Act, in secticfn 13-

[0} lﬁ sub- section (1), in the second line, in between
the words “Government” and “for such”, the words
“or by the Board” sha[l be inserted; X

(ii) m sub-section (2), in clause (b), in the second line,
m between the words “University” gnd “including”,
the ‘words “and such ather property of the
University as the Boa.rd /Vice- Chancellor shall
commit to his/her - charge and to manage such
properties shailbemserted -

(iii) m sub-section (3), at the end of the sentence, after
the word “Statutes” the words “and or assigned by
t{ge Vice-Chancellor” shall be inserted.

1. Inthe pri'_hci-pa] Act, in section 14, in sub-section (2), in the
second line, for the words “the other employees”, the
Words “the Officers, teachers and other employees of the
Umversuy" shall be substjtuted, 'and at the end of the
sentence; after the word “Statutes”, the words “Ordinances
and Regu!atlons framed ﬁ'om tlme to tlme” shall be
msexted ; :

12. In the prmclpal Act, in sqctlon 16 in clause (e), in the
second line, in between the wordg “Statutes” and “to be”,
the words “and Ondmances” shall be msertqd

13. ;n the pl_'lpcipa! Act, in sec_tlon 17,+
() insub-section(l)s
(53) clause (e) shall be délgted;

(b) * after clause (n)_, the fol lowing new clauses (0),
(P (), (1) al'!d (s) shall be inscrted namely:—

“(o) all Professors of the Umversny,
(p) all Assuc;ate Professm's who are the

&
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(i)

Head of the Departments;
(q) all Head of th.é Departments;

) Prmclpal of the Constltuent Coileges
and

(s) the Librarian of the Urjiversity.” s

in sub-section (4), in the third line, in between the
words “Statutes” and “it shall”, the words “and
Ordlnances" shall be inserted .

4. In the prmc:pai Act, in sect:on 18, in clause (ii), in sub-
clause (k) in the first line, for the word “another” the
words “qnd other” shall be substltuted '

15. ]rl the prln(:lpa! Act, in secttort 19, ln sub-seotion (),-

(i)

“(

(i)
“G)

(iii)

for the existing clause (i), the fol!qwmg shall be
substltuted namely:- .

¥

two Heads of the Departr:nents of the University
not below the rank of Assogiate Professors, or two
Proféssors of nearby’ University/ies (till “such
positions are filled up in the University ) to be
nominated by the V:ce- Chancellor for a period of
three years

For the existing clausc () the followmg shall be
substituted, namely:-
two eminent academicians of Assam not below thc

ra.nk qf Professor nominated by the Vlce-Chancellor
for a penod of three yaars g :

the clauses (k) and (l) shall be deieted

16.  Inthe prmcrpal Act, in sectmn 20,-

0
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in glaiuse (ii), in th_e first line, f‘or the word
“affilisted” the word “constituent”, shall be
substifuted and in thn‘d line at the end the words
“and Ordmances a shail be inserted ;-
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18.

19.

20.

21.

(i) in clause (xix), in the first line, for the word
“gffiliated” the word “constituent” shall be
substituted. ' '

(iti) in clause (xxi), at the end, the word “and” shall be
deleted and thereafter the following new clauee
(xxii) shall be inserted, namely :-

“(xxii) to plan and organize convocation regularly;.
and” and thereafter the ex1stmg .clause (xxu) shall
be renumbered as (xxm)

In the prmcipal Act, before section 24, in the heading, after the
word, “ARTS”, the words “AND OTHER FORMS OF ART
AND CULTURE” shall he |nserted

In the prmmpal Act, in sectlon 24 in the fourth line, in between
the words “languages” and “sych”, the word “of India and
abroad” shall be inserted and at the end after the word “etc ”. the
words “and those of Nérth East India” shall be inserted.

In the principal Act, iri section 25, in sub-section (1), in clause
(a), in:the seventh ling, for the words “brief commentary” the
words “self-evaluative ' report of not l¢ss than fiveé thousand
wards in English or Assamese" shall be sybstituted. L

In the pnncapal Act, iri section 26,-

(i) "in sub—sectlon (D), in the seventh line, the words
- “specially affiliated to the Umvemtty for the said
purpose” shall bc deleted;

(ii) in sub-sectio;_‘i (2), in the first line, for the words “special
affiliation” the words “spedial status” shall be
substituted, ° ; ;

In the principal Act, in section 27.-

(i) in the side note, after the wor@é “Performing Arts”, the
words “and other forms of Arts and Culture” shall be
inserted; '

(ii) in the fourth line, at the end, after the words “arts.” the
following shall be inserted, namely :- '
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“It shall also undertal;e courses, schemes,
programmes in respect of cultural development and
cultural studies, such as nohglon and philosophy,
hlstory and heritage, folk-culture and ethnography,
ethmo design and architecture, yoga and health
culture, environment, anthropology and sociology,
and any other aspects related to the understandmg
ancl study of culture -

In the principal Act, in section 31, in sub-section (3), in
the third line, for the words “be laid before the State
Leglslature for a total por;od of fourteen days which may
be comprised in one or more sessions.” the words “be
faid before the Board for ratlﬁcation before it is sent to
the Govornment” shall be substltutod .

In the pl_'ino_ipal Act, in sec__non 32, .

in sub-section (1), in the first fing, for the word
“Board” the words “Aoadem:c Coungil”, and in the
f‘ourth line, for the words “Academic Council™; the
word “Board” shall be substituted a_nd thereafter the
following Explanatjon shall be inserfed namely:-"

‘sjg;xp'lanation: The Board is the supreme Authority
of t'he Majuli University. The Ann’i}'al Report is to
be prepared by the Academlc Coungil and then shall
be placed before the Board for consrderatlon 1f the
Hoard is satisfied, the Board shall scnd the report to
the Govemment for conmdoratron 5 . F

In the prmclpal Act, before section 33, m the beadmg,

between. ° the words “STATUTES,” and
“REGULATIONS” the word “ORDINANCES * shall be
inserted .- :

In the pr‘i:noioa[ Act, in SeCﬂOﬂ 33.-

(i) ° clause (j) shall be deleted; '
(i) m clause (o), in the second line, for the words
r affiliated” shatl be doloted




Amendment of 26. In the principal Act, in section 35, in sub-section (1),in the
section 35 second line, at the end, after the word “Statutes™ the words
“and Ordmances” sha!l be inserted .

Insertion of 27. In the principal Act, after section 35, the following new
section 35 A sectxon '35A shall be 1nserted namely -

“Oi’-dmancgs 35A. Sub_iecp: to the provisigns of this Act, the

Board may frame Ordinances to provide for
the matters which “the Statutes and
Regulations have not provided for.”

Amendment of  28. In the principal Act, in section 36,-

section 36
' : (i in sub-section (1), in the third ‘line, in between the
© words “Statutes” and “and”, the punctuation mark
. and the word “,Ordinances™ shall be insa;"ted;
(ii) .in sub-section (2), in clause (s;), in the second line,
" between the words “Statutes” and “or the
Regulations”, the words “or;;'Drdina.nce” shall be
: s inserted, . '
Omission of 29. Im the principal Act, section 37 shall be omitted.
se¢tion 37 s
Sybstitutionof  30. In the prmctpal Act, for section 38, the following shall be
section 38 , substituted namely:-
“Admission' 38. (a) Admissinn of students of the university

of students

S,
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and their entolment,-

(b) Conditions undaz_" which the students
shall be 'édmitted' to the degree or the
dlploma ‘courses and examinations of
the Umversﬁy, sha[l be ehglble for the
degree or dtploma,

(c) Condrttons of res;dence of the students
of the Umvers;ty!

(d) ._Rgcogmpon of hg_;stels;
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Extension of the University, teaching
through ‘some recognized centers of
study/institutions  within the State
through distance learmng or extension
lecture;

Conditions of service of the Umversnty
teachers; officers’and employe&s

To determme stpdents’ adrmssmn fee
examination fee and f.hOSB for awardmg
of the degrees or dlp!oma,

Establisﬁment of Departmentstentefs
in the facultles for teachmg and/or
research - -

Conduct of examinations; ‘gnd

- All other aspects ‘which the Act and the

Statutes do not prov1de for

In the punctpal Act, in sectlon 39, in the sgventh line, in
between the words “Statutes” and “Regulatmns” the word
“Ordmances e shail be :nsertt:d : :

'

In the pringigal Act, in secti'gp 41, in sub-section (1), in the
fourth ling, the words “affil ia;_cd to” shall be'li:l_gleted.




STATEMENT OF OBJECT AND RESON

The Bill seeks to amend the “Majuli University ot Culture Act, 2017". It is proposed
that départment seek amendment to some section of the “Majuli University of Culture Act,
2017”.

Hence, the Bill for amendment of following sections of the Act :-

Preamble
Section 2
Section 3
Section 4
Section 5
Section 6
Section 9
Section 10
Section 11
Section 14
Section 16
Section 17
Section 18
Section 19
Section 20
Chapter-V
Section 24
Section 25
Section 26
Section 27
Section 31
Section 32
Chapter-VII
Section 33
Section 35
Section 35(A)
Section 36
Section 37
Section 38
- Section 39
Section 41

T

Minister
Education, Assam
Dispur.

Assam Legislative Assembly.




FINANCIAL MEMORANDUM

The proposed Bill will not lead to any expenditure from the consolidated fund of
State of Assam.

MEMORANDUM OF DELEGATED LEGISLATION

The present amendment will not create any delegated legislation.



Extract of the existing section of The Majuli University of Culture Act, 2017

| Preamble

to establish and constitute a teaching and affiliating Cultural University in the
State of Assam.

Whereas it is expedient to establish and constitute a teaching and
affiliating Cultural University in the world's largest river island Majuli in the State
of Assam.

It is'"hereby ‘enacted in the Sixty-eighth Year of the Republic of India as follows:-

Section 2

Clause (b)

“Affiliated Institution” means a College or an nstitution affiliated to the University and includes a
college or an institution deemed to be an affiliated college or institution under this Act;

Clause (k)
“Institute” means the Institute, College or centre attached to the University as an affiliated
Institute, or a constituent Institute and the word “institution” shall be constructed
accordingly;

Clause (m)

“performing arts” include music, dance, drama, culture which were created by
Mahapurush Shankardeva, Madhabdeva and other great luminaries of this art and it would
also include all other forms of traditional music, dance, drama and other cultural activities
prevailing among different indigenous communities of Assam.

Clause (n)
"described" means prescribed by Statutes, Regulations or Rules;

Clause (q)
“Statutes”, “Regulations” and “Rules” means respectively the “Statutes”, “Regulations™ and
“Rules” of the University made under this Act;

Clause (r)

"Teacher" means a Professor, Reader, Lecturer or such Other person imparting instruction or
conducting or supervising research either in the constituent college or in the department of the |'
University or in an affiliated college as the context may imply; and [

Section 3

Sub-section (3)

Subject to the provisions of this Act and the Statutes, the University shall be
competent to acquire and hold property both movable and immovable, to lease, sell or
otherwise transfer any movable or immovable property, which may have become vested
in, or may have been acquired by it for the purposes of the University and to
contract and do all other things necessary for the purpose ofthis Act.

Section 4

Clause (i)

to promote education, research and training in various spheres of culture
including language, literature, visual arts, performing arts, satriya dance, ankia
bhaona, mukha (mask making) etc;

|
[
l
Clause (iv) [
to promote ethnic studies like ethno archaeology, ethnomusicology, ‘
satriya sanskriti; |
Clause (v) :
to provide facilities and opportunities for graduate, post-graduate,
doctorate and post-doctorate education in various sphere of culture including g
language, literature, visual arts, performing arts, architecture and folklore by ’
instruction, training, research and development and extension and by such Il
other mcans as the University may deem fit; l

Contd./....2
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Clause (vi)
to serve as a centre for fostering co-operation and exchange ideas
among the academic and research communities;

Clause (vii)
to organize exchange programmes with other Universities and
institutions of repute in India and abroad; and

Clause (viii)
to undertake such other activities as may be reqmred to fulfill the
above objects.

Section 5 Clause (x)

to institite and estabhsh professorships, readerships, lecturerships and any other
teaching and research posts required by the University and to appoint persons to
such professorships, readerships, lecturerships and other teaching and research posts;
and

Section 6 No person shall, on grounds only on religion, race, caste, sex descent,

residents, language, political opinion or any other of these, be ineligible
for, or discriminate against in respect of any employment or office under
the University or Membership of any of the authorities or bodies of the
University or admission to any course of study or research in the University :

Provided that the University may, in consultation with the
Government, reserve seats for the members of the Backward Class of
Citizens or Scheduled Castes or Scheduled Tribes or women or any
other category of persons for the purpose of admission as students to
any of the constituent colleges or the institutions of the University or
affiliated colleges and institutions

Section 9 ‘Sub-Section (5)

The Vice-Chancellor shall hold office for a term of five years from the date on
which he enters upon his office and shall be eligible for reappointment for another
term till he attains the age of seventy, whichever is earlier, following the
procedure specified in sub-section(1).

Section 10 Sub-Section (1)

The Vice-Chancellor shall be the principal of academics and executive
officer of the University and all other officers of the University shall be
subject to general supervision and control of the Vice-Chancellor.

Sub-Section (4)
The Vice-Chancellor shall have the right of visiting and inspecting
institutions maintained by or affiliated to the university.

Sub-Section (6)

(®) to suspend, dismiss or otherwise punish any non-teaching
employee of the University; and

Sub-Section (8)

It shall be the duty of the Vice-Chancellor to ensure that the
proceedings of the University are carried on in accordance with the
provisions of this Act, the Statutes, the Regulations and therules made
there vnder. If the Vice-Chancellor is of opinion that any proceedings or
order of an authority of the University is violative of any of the
provisions of this Act or the Statutes, Regulations or Rules made there
under, he may by an order in writing, stay the operation of such
proceedings or orders and send a report and make a reference to the
Chancellor for a final decision in accordance with the provisions of
sub-section (4) of Section 7

Sub-Section (9)
The Vice-Chancellor shall exercise such other powers and perform such
other functions as may be prescribed by the Statutesand the Regulations.

Contd./....3
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Section 11 Sub-Section (1)

The Registrar shall be a whole time officer of the University and shall be
appointed by the State Government for such period and on such terms
and conditions as may be prescribed by the Statutes,

Sub-Section (2)

(b) mhaintaining a permanent record of the academic performance of
students of the University including the courses taken, grades
obtained, degrees awarded, prizes or other distinctions won and any
other items pertaining to the academic performance of the
students;

Sub-Section (3)

The Registrar shall exercise such other powers and- perform such other
duties as are imposed on him by the Statutes. -

Section 14 Sub-Section (2)

The conditions of service and other incidental matters relating to the other
employe=s shall e such as may be prescribed by the Statutes.

Section 16 Clause (e)

- such other authorities as may be declared from time to time bythe Statutes to
be authorities of the University.

Section 17 Sub-Section (1)

(e) two members of the Assam Legislative Assembly to be
nominated by the Government;

(n) the Director, North East Zone Cultural Centre;

Sub-Section (4)

The Academic Council shall be the principal academic body of the
University and subject to the provisions of this Act and Statutes, it shall

coordinate and exercise general supervision over the academic programmes
and policies of the University,

Section 18 Clause (ii) Sub Clause (k)
to determine the degrees, diplomas another academic distinctions which
shall be granted by the University and to award the same

Section 19 Sub-Section (1)

(i) President, Asom Sahitya Sabha;
(3) the Registrar;

Section 20 Clause (1i)

to admit an institution to the University as an aﬁ' liated institution in accordance
with the terms and conditions prescribed by the Statutes;

Clause (xix)

to prescribe procedure for the inspection of affiliated institution so as to ensure
compliance with the conditions of affiliation and to decide on the continuance of
affiliation;

Clause (xxi)

to negotiate with other Universities and institutions of the countryfor the
recognition of the examinations of the university; and

Contd./....4
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Chapter V

PROMOTION. OF LITERARY, VISUAL AND PERFORMING
ARTS

Section 24

The University shall undertake courses, schemes, programs and
projects for promotion of excellence in study, creative research,
translation and inter language interaction in respect of various

languages such as Assamese, Sanskrit, Hindi and English efc,

Section 25

Sub-Section (1)

(a) Awardees of the National Sahitya Akademi or Asom
Sahitya Sabha (for poetry/ fiction/drama) or persons who have at least
one earlier work which is certified by two awardees of the National
Sahitya Akademi to be of high standard of creativity, shall be eligible
to submit four copies of a published work of poetry/fiction/drama, along
with a brief commentary that may be interpretative/analytical/ critical for
consideration ofthe University.

Section 26

Sub-Section (1)

The University may- institute a Post- Graduate Diploma Course in Applied
Translation in national, State recognized local languages and creative writing in
National, State languages, recognized local languages in the Distance
Education pattern as per the regulations to be formulated by the
Academic Council and operate it through literary institutions or
organizations within or outside Assam, specially affiliated to the
University for the said purpose.

Sub-Section (2)

In ordur to be eligible for such special affiliation, the Institutionor
organization must fulfill the following conditions, nainely:-

Section 27

The University shall undertake courses, schemes, programimnes and
projects for promotion of excellence in study, creative research
and documentation in respect of various aspects relating to visual
arts and performing arts,

Secﬁon 31

Sub-Section (3)

All reports of audit made under sub-section (2) shall, as soon as may be
after they are received from the Examiner of the Local Audit, be laid
before the State Legislature for a total period of fourteen days which
may be comprised in one or more sessions,

Section 32

Sub-Section (1)
The Board shall prepare the annual report of the University
containing such particulars as the Government may specify
covering each financial year, and before its final approval, it shall be
presented to the Academic Council for its review on or before such
date as may be prescribed by the Statutes,

Chapter VII

STATUTES, REGULATIONS AND RULES

éection 33

Clause (j)
the grant of affiliation to institutions;

Clause (0) :
supervision of students engaged in research and special studies in
constituent or affiliated institutions Or aftached centres;

Section 35

Sub-Section (1)

The Academic Council may, subject to the approval of the Board, make

regulations consistent with this Act and the Statutes

Contd./....5
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Section 36

Sub-Section (1)

The Academic Council, Faculties and the Board of Studies of the University
may, subject to the approval of the Board, make rules consistent with this
Act and the Statutes and the Regulations made thereunder.

Sub-Section (2)
(c) all matters solely concerning such authority or the matters not
provided for by this Act, the Statutes or the Regulations made under this
Act

Section 37

Sub-Section (1)

All colleges and institutions imparting education in literary, arts, visual and
performing arts existing in the State and affiliated to other Universities immediately
before the date of commencemen: of this Act shall be deemed to have been
disaffiliated from the respective other Universities and have been affiliated to the
University from such period and subject to such terms and conditions, as has been
specified in the order of the respective Universities from which they obtained the
affiliation:

Provided that the University may impose such other terms and conditions for
continuation or further extension of the tern ofaffiliation, not inconsistent with the
provisions made under this Act, as it may deem fit and the college or
institution shall be bound to comply with such terms and conditions, within such
reasonable time as may be prescribed by the University:

Provided further that the University shall have power to alter or withdraw the
affiliation deemed to have been granted under this sub-section, if the college or
institution concerned does not comply with the terms and conditions so imposed

Sub-Section (2)

For the purpose of deemed affiliation provided in sub-section (1),

the college or institution concerned shall submit a copy of a valid letter of affiliation
granted by other Universities concerned to the Registrar of the University within a
period of three months from the date of commencement of this Act and the
acknowledgement of the receipt of such copy by the University shall be a valid
evidence for the purpose of such deemed affiliation.

Section 38

Notwithstanding anything contained in this Act, the Statutes or
Regulations, every students of the colleges or institutions which have
been disaffiliated or transferred from other Universities in accordance
with provisions of section 37 who was studying in such colleges or
institutions and was eligible to be admitted to any examination held or
conducted by other Universities, shall be permitted to complete his
courses of study or be admitted to the examination of the University
and the University shall make arrangement,-

Clause (a)
for the instruction, teaching, training and hold examination for
such student for such period in such a manner as may be
determined by the Vice-Chancellor in accordance with the course of
studies of other University concerned, and

Clause (b)

for the conferment of the corresponding degrees, diplomas or other
academic distinctions of the University upon any qualified students
on the result of such examinations.

Section 39

All acts and orders done or passed in good faith by the University, any
of its authorities, bodies or officers shall be final and accordingly no suit or
legal proceedings shall be instituted against, or damage claimed from the
University or its authorities, bodies or officers for anything done or purporting
to be done orany order passed in good faith in pursuance of this Act, the
Statutes, Regulations and rules made there under

Section 41

Sub-Section (1)

The Government shall have the right to cause mspectlon to bemade by
such person or persons as they may direct, of the University, its buildings,
libraries, museums, workshops and equipment or any institution maintained,
affiliated to or approved by the University, and to cause enquiry to be made in
respect of any matter connected with the University
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